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CFNI RAL AI)MiINIbl RATIVE TRIBUNAL, JABALPUR
BENCI, JABALPUR

Original Apphcutmn No. 459 of 2005
Original Application No. 460 of 2005
Original Application No. 461 of 2005
Original Application No. 497 of 2005
Original Application No. 499 of 2005
(])rig’in'alApplicnliou No. 5308 of 2003
Original Application No. 613 of 2003
Original Applicntion No. 614 of 2005
Original Application No. 615 of 2005
Original Application No. 616 of 2005
~ QOriginal Application No. 619 of 2005

- Jabalpur, this the 26™ déy of April, 2006

Hon'ble Dr. G.C . Srivastava, Vice Chairman
Hon'ble Mrs. Mcera Chliibber, Judicial Member

I, Original Applichtion No. 459 of 2005 -

Narayan Prasad o Applicant

2 Original Application No. 460 of 2005 -

Prahalad Makode ! s ~ Applicant

3. Original Application No. 461 of 2005 -

auzdar : SRR Applicant

o Original Application No. 497 of 2005 -

Chindhya Desh Mukh | . Applicant

5. Original Applidation No. 499 of 2005 -

RN Kewat | L Applicant
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6. Original Application No. 500 of 2005 -

-~ Naravan Rao. - Anplicant
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* (By Advouste — Shri P, Shankezan in OAs Nos. 460/2005, 461/2005, g

situated as that of S}

LT AR

7. Original Application No. 613 of 2005 -

~ Gopal Prasa’d_" e Applicant

8 -Original Application No. 614 of 2005 -

RoopLal Patt.l B R ~Applicant

9. Original Application No. 615 of 2005 -

© Munnalal | | Applicant

| 10 ' Original .Applic,ati_bn No. 616 of 2005 -

AP, Singh - L Applicant

11.  Original Application No. 619 of 2005 -

B S‘K Chouﬁé? & Ors. | - R Applicant

B (By Advocatc - Shri §. Chakravorty in all the OAs) !f}
L | | Veréus ‘ ' [

. L};ﬁon oflncha& Ors; | . S | Respondents |

in all the OAs

$.A. [Dharmadhikari in OAs Nos. S00/2005,

GIB/TOOS, 614/2005, 6 16/2005 & 619/2005 and Shri |
- 615/2005, 459/2005, 497/2005 & 499/200 5)

Common O RD E R {Oral)

| 'Bi.‘fM.l"s’:’Méeril'Clxl ibber, Judicial Member -

~ The apphcants of all these OAs are secking the same relief as was

*the relief in OA No. 978/20_04 allowed by this Tribunal in favour of Shri

- Subodh Kumar Karmakar vide its judgment dated 16* March, 2005,

2 | I‘n; all these OAs the applicants have stated that they are simdarly

( 1 Subodh Kumar Karmakar which fact is denied by




- pending befb’rc the Ho

L
RGN RS S,

the respondents in somg cases. In all the cases applicants have relied on

.iudglnellt dated 16.3.2005; and to provide them the similar benefit in the

scaﬁlc of ‘R's.., 5000-8000/- on the date of completion of 24 vears of service

mtgh all consequential benefits including arrears of ACP benefits with

dated 16™ March, 200

mterest.
3. We have heard both the counsel and perused the pleadings as well.
4. " Since in all these cases applicants have relied on the judgment

5 which has admittedly been assailed by the

respondents before the Hon’ble High Court of Madhya Pradesh m

619/2005) and by order
16.3.2005 passcd by thi

Petition;

5. We are informed

Jab#ﬂburgby filing WP No. 6049/2005 (Annexure R-2 in OA No.

dated 22.7.2005 operation of the judgment dated
s Tribunal in OA No. 978/2004 has been stayed,

| né1turally they Would have to await the outcome of aforesad Wt

by both the counsel that the Writ Petition is still

n'ble High Court. Since the matter is pending

before the Hon’ble High Court, it goes without saying that ultimately

whatever decision is tak
on all those persons, w]

the department,

en by the Hon'ble High Court would be binding,

ho are found to be similarly situated persons by

6. Therefore, all these OAs are disposed of by observing that

ultixllately if résp'ondent

s find that the applicants hereunder are sinularly

situated as that of Shri Subodh Kumar Karmakar and the Writ Petition is

deci_déd in favour of

applicants would also

Shn Subodh Kumar Kammakar, such of the

be entitled for the same relief. If however,

- respondents find that some of the applicants are not simtlarly situated as

that of Subodh Kumar Karmakar, they shall pass reasoncd order

1




rak

explaining, the reasons b ”the bem,ht of Subodh Kumar Karmakar’s
> wﬁgﬁoaw« :

Judomt,nt cannot be cxtcndadito‘thnm e

pn—»..

7. With the above observauons all these OAs are disposed of. No

R as i

costs. Copy of this order e kept in each file.

8. The Registry 1s d'mTcted to supply the copy of memo of patties o
the concerned parties while issuing the certified copies of this order.
&W - f | ) (P’ZJ\J“(’L —
(Mr. Mcera Chhibber) | , (Dr. G.C. Srivastava)
Judicial Member RSy Vice Chairman
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